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| 0.h. M. |9 of 1990. &) ;
o
. d ‘ o / o ,‘
\ e ) ) , . ’ . i , \
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. 1., Application | 1 to ?’27 ‘
| - ‘i
: 2. Amnexupe~A-l- - - - |
6 L ;_ — ~ (2 [ —_ ;'|
True copy of letter dated 9,5,89 i
of Respondent no,3 to the applicanﬁ . — I i}
— - - . i
3, Bnnexure no,b=2 '
— —
Trye copy ~f lotter dated \.L{’
6.6,1989 of Resprndent no,3
¢ to the applicent
4, Bnnexure noyH--3, . - \Q;i“' l a
1
True copy of the lcgal notice ! '
issued by the Counsel of appli- _
cant to the Respondent ne,3, ] (Eé
: . 5, Power,
| ' Advocetc.
5 . [
; Lucknow, }

' ° Dated:
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IN THE CERTRAL ADMI NMISTEATIVE TRIBUNAL
CIRCUIT 38MCH, LUCKMCH |

(Application under Section 19 of the Administrative
' Tribunal Act, 1985)

A——— p—

Azhar Ali

aged about 20 years

s/o. Haider Ali
c/o. Haider Ali, Driver

in the office of the Field Publicity /M
¥k Ministry of Informaticn end /?%7{/%77'
Breadcasting, Vidhan Sabha Marg, e
Lucknew, .+. Applicant.

-ygm
1. Unien of Indiz threugh the Secretary

Ministry of Infermation and Breadcasting,
New Delhi.,

o, The Director General,
Do~rdarshan, liandi Heuse,
New Delhi.

3, The Directer,
Do~rdarshan Kendra,
24, Ashek Marg,
Lucknow, «+. Respondents

Details of applicatien,

1. Particulars of the erder against which the
spplicatizn is made,

(i} There is ne order against this present
application is moved but the applicant is
aggrieved with his nen- appointment

A R4 02
’



T e o (géa

N T
although he was selected in June 1989 . on the post
v L~ - Ty, .

_\4' — N e e

of helper in the office of the Respondent no,3.

- -
o ! Fersons,‘Who were also selected when the applicant
has been given appointment and they.are serving on
. | -
the post of the Helper. .
2, Jurisdickion of the Tritwal. - |
- The applicant further declsres that thé subnect
- O T - : T ' -,
? matter of the order against which he wants redressal .
+- . ‘s e g - .
is within the jurisdiction of the Tribunal.
T , | The applicaht declares that the subject matter
B " of this application is witrin the jurisdiction of this
Hon'bte Tribunal,
3. Limitatinn. :

3< | The applicant decleres that the application is
within the limitation peried prescribed in Section 21

[ —

of the Administrative Tribunzls Act, 1985,

f 4. Facts of the case: . . . .
. (i) That 15 posts of Helpers were advertised :
o “ “ - - - - Py

by the Respondent No.3 to be filled for, his ~ffice and
[ [ . : ’ L7 .

i
the applicant's name was sponsored by tre Employment ,
, : | %

i

!

! J
| |

!

' okl

I



[

‘ExChange Lucknow for. the said post as is an wn-

- — — .
s
[}

cmployed pcrson

— - A - "

(ii)' That the aphlwcant is fullv ellglﬁlc for ®

" M&
3

belnq ?POﬁlnth for the said bost as per prescribed

—- o -

rules and requirsments,

- — A -—

(1i1) l That the petltlnncr was callbd to attsnd

~

—

for 1nterv1ow vide letter datad 9.5. 1989 to ‘be
a\\é éokg(‘
held on 26 5. l989§pefore the Admlnlstratlve‘

“

Offlcer of the Respond@nt Nﬁ.q along with orniginal

~

test;monlals and photngraph etc,

A copy of the sald letter is being enclosed as

fixk - ~ - -

Bnnexvre e A=l to this application,

Pt

— - —_— dem

(iv) Thet it was lesrned that.the that he

. - (% - o “ — - .

Was selected for the szid post of Helper in the

(S — d

said selectlon and as such he was callcd upon

~ ~ — ~

to furnish the photograph and attestation forms in

- £ . . —

3 copies which was sent to the‘applicant. . vide

L - v e (4

letter dated 6,6,1989 by the office of the Respondent

No.3. A copy of the szis letter dated 6.6,89 is

being enclosed as Annexure no.A-2 to this applicatirn
| - —

(v) Thet the appllcant is & near r@letlon of an

—_ L

employee named Shri'Hgldix.ggtﬁrwﬁ

4 ¢g37dquﬂﬁL5

.
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- 4=
o - . . “ - -y (W) .

0. . +who is working in the office of the iRespondents

— . - — -

and as such'the appointment letter in pursuent

~ — he " — “ — . - -

to the selection could not be issued to the

P

applicant, t811 date.

7

'

(vi) That the applicant have fulfilled

all -the reguirenent on his part such as

f ) ~ ~ — ~ — b e

sabbmissicn nf attestation forms duly completed

L

- in all respscts, photrgraphs etc, which was

_— desired by the Department but till date he

" was not been offered the appointment letter,

|s . — ~r w
. i

(vii) That during the month of July 1989 to

—_ - — [ .- .
i

September 1989 the following persons named =

ﬁ 1, S/Shri Md, Nadeen Siddigue(27.7,89)
2. R.C. Pandey (9.8.89) 1

} ' 3, Manikant Tewari(30.7.§9)

; 4, Ram Singh (16.8.89)

5. Satya prakash(36.8.89)

6. Avdesh Kumar Mishra(29,8.89)
7. Lalsingh (2.9,89) |

8. Radhakishan -

. v/ /%§ézx4ﬁﬁ¢%£. |

&

~E



~ o ~— 1 — v —

(viii) That

[ . [ “ -

|
abovéhe previcus paragraph werecappointﬁd and the

~

but of 15 posts only 8 pefsons named

vacanit and no

- — (4

remeining 7 pests are still lying

s ~ N

person is working on the said 7 posts even on

L

ad=hoc basis.

(ix) That the applicant is sufferimg great a

recurring loss due to non-payment of salary and

w — —_ ~ - - —

not issuing appointment letter te him on the pst

w -_ - - - -— .

of Helper

~ -

although he has duly selected candidate

— i

for the postalong with other persens iptervieed for

— ) . —_ h — e

the said post , where the other 8 perspens were
— ) . sl e

already given appointment letters and bre working
- — w - A - s

~—

under the Respondence no.3 during the month of

[

July te September 1989,

(x) That the applicent still not be able to get

o
1

his salary unless he 1s cffered the aﬁpointment

\~ : e ~ A

order for

s

the post of Helper which is lying vacant

and due to lapse on the part of the Rcspondents,

N~

the appecintment letters are not being issed te him,

- o [ o - -

That the apnlicant will not pe compensated

“ “ - o
|

(xi®

in terms of meney in case he is appointed after a

t
1

J e Ak |

T e



—em {

l\x. ~ . ~ o T . - V ) u . - . .
. J : lonolong delay as he will not be pald his salary
frnm the da te when the nther pﬂrsons were
o | ) ‘ v - .

p“blntcd te the post nf Helper who were -

‘{‘) ) . ) N 'l .. ' "
' - interviewed and-selected along Wlth.the applicant,

L
A~ - (7

(xii); That the 'appiicant‘#bfough his Counsel

~

2lsn sent a .legal Netice frem Shri Md. Nadeen,
- L . ) e ~ L
: ' : - :

Advocate on »o-\~9¢ - with ‘the érayer'to issue
- ,‘,. ‘ ~ U )
appointment letter to the apbliq%nt.- But the

N~

\4“ _ Respohdents have not yet issued ﬂhe appeintment

- 1

letter to thc appllcant hence thls thls

appl*catlon A copy nf the Legaﬂ Notice is

— [ - ‘\J ~
& being enclosed as Agnexgggmggkﬁ-aﬁo this applicatira

d
i
Wo.
1
|

. 3‘ ’
(xiii) That the applicant have already waited

- [ - & A\ - i (]

quite a lemng period for getting his appointment/

X pesting letter and he was not he—wes—tro®
being given the said pesting letter on the

o
post of Helper under the Respondent no,3,

(xiv) - That the applicant is an unemplayed persn
E N ’ ~ | ; v
! - 4 and he is facing great monetary hardship and he is#sn

s A Ad

b : also not trylng thgx to gﬂt any othhr Job as

u

he has already becn selrcted for thp post of

N - " - i

Helper under the Respfndent ne,3 %s well as it was

i Al

i
|




' ‘l\d - 4 ‘ » - .-7- ., 1 : -. .
" learnt by him that his name has beé\ struck of
& . O o’ - v - - e -

frﬁm thé‘roll of the ungmployed‘peréons in the
o) . - -
Employment Fxchange, -
T

(xv) That the applicant in the

. . [
« - .

matter of his -

~ -

empleyment cnly because the relation; of an employee

who is working in the Department since the

- ~— —

S~ v —

1 other persons whe were fully oﬁhéidér and most of

S\

| klﬁ them even ranked much below in the ‘merit list

- . ~ — -

were offered appointment on the séid post.

~ e . S~
L]

(xvi)

e

That the acticn of the Bespondents

for not offering appointment’postingtto the

N

applicant is discreminatery and against the

provisions of Article 14 and 16 of the

\k. Constitutirn of Indie.
5, Grounds for relief with legal provisinns,
(a) Because the applicant hazi net been
offerad_appeintment_letter even after
. s8lection for the post of Helpér alrng

- with other 14 candidates, who were

|

selected in the interview, ﬁv
[ ] . - ‘

o Aot



o 8- @

,?\ .
: (b) Because., the appllcant va3s, selcoted

f‘B - and fulflll ~d all r@mu1rements as d951red

@

by the Resbondpnt no.3.

he hés bﬁhn dlscreminately'

A

\ L (c) Bﬁcahsc

) treobcd by thr heabondcnts by not 01v1ng

~tter/posting under the

—

no, 3 when those selected

E L Respondent
M%” alona W1th him in the 1nVerv1ew and
. <

-

loyment under

P

loctlon Were glvcn emp

: :
" Respondent fo.3 as HelpeT and who are

oo T .
~

)
6 orklng in the Dcpart ment Since July 1989.

A
w

o (d§ BeC8U5€ the appllcantws appointmenf

T
ppears to be hold up becauss the relatldw

“ - of an employne who is WOrklng 1n the

J‘I|
I
i - N

] *- ) ’ ¥ t
' o Dcpartmcnt 51nca the nthnr pcrsons who were

L
- wholly outsldrrs and most nf them even

ranked much bolcw 1n the merlt llst were

A

; , offered\appolntmrnt on the S’ld post.

!

e N v -

i
o (d) Bocause the actlnn of the Respondegts
'gﬁ ' for not offering app01ntmfnt/post1ng to. the

d

| ' appllcant 15 dlscramlnetory and agalnst the

provision.of prticle 14 and 16 of the

.
i

//h/{vf?ﬁ/ié‘



R

|

pood

+

g

b

)

A
!

(e) Bemause during the?m¢nth of July 1989

té September 1989 8 out of 15 peréons

s

let+er' 

Lo

selacted were given appointment

w

and they z7o vorsing upder Respondent m o, 3.

— - L

~ — —_

({f\ TAasoycst No appninfmant letter/posting

Lol
— >

is5:u~d to thz =2prlicant till date al though

BRGNS
A

completed all the formelities required

by the Dapartment,

»

(©) Because ¥ vacancies are still

- — A () - - —

existing and not appecinted anyone even
N .

—

on adhec basis.

~

6. Details of the remediecs exhausked,

. P
i ’d

The applicant verbally madé?éé many times

“ - - - - w o
!

|
to the authrrities and send legal notice but of no

S — . - —

aveil. Ther~ i35 no statutory r¥me=dy unde¥ the

“fules as provided against such mrmissions on

—
- ~ _—

£
part of the Responcents.

~ ~ [

“ -~
7. Matters not previrusiy filed or pending with any
othrr Court,

e e s

~

The applicant furtheﬁ declare that he had

A\

not previrusly filed any apglica%ion, writ petitiop.

-~ ~ |

petitien or suit regarding the matter in respect of

s P
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[

N !
of with this aprl.catien haﬁ bean made,

[ ~ o [ ~

believe ths orurt or any nth-r autherits

or
~ e —_ L7
any oth~r Panch of the Tribunal nrr snéh
~ .. “ [ ' - —_ v
applicatinn,/potition cr suit is pending befoere
A —
any of them,
8. Relisf(s) sought:

(i) That ths Rzssprndents mey please be

~

directed te appoint the zprlicant on

(

the post of Helper in the coffide of- the
- - - . ~- v

Resprndent no,3 as per result of the select: on

~ — - ~

/s sknskkanxx interview mede in the month

o ﬁay/ft:e 39,
(ii1) Thst the 2pnlicant mdy

(7 e v PR ()
also b2 211eved 2ll monetary henefits of

(7

the post/salary of thc post with effect

~

from the dats when the persons interviewed

A -

selzcted aleng with him were offered

A
appointment.

-

~

(1ii) That there is lack on the
o LI _

o

part of the Respondent $o.2 and Respondent

u
No.3 be directed to appoint the applicant

provisionally with immediate effect on the

post of Helper e&s he is a selected candidate

s

~

for ths said pest.
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A

-11-

~

s —

(iv) That any other relisf that this

Hant 1~ Tribun~1  dsemed £1it be awardsd to the

applicart,
[

~— A s -—

(' That the cost of whese procescings may also

~

he awarded to thr appli-ont,

A

i, ordar , B cny presod for.

EICERRUEN

MRS

el A
&

“

That during the pendency of this

~ -

application Respondent no.3 be very

A A~

-

kindly directed t-c appoint the applicant on

N ~

the pest of Helper prrvisienally for which

A

he has been selected duriné pendency of this appli-

~ (>

cation or p-~nding apvrovel of the Respondent ne.2,

~ ~ - -

10. 1In the event of anplicatien bhzing sent by
A7 - -

registered post, it mey be stated whethsr the

applicant desir~s tn have rral he2ring at the

~

sGémissicn sirge and if so, he sh211 attach a self-

addre ssed

_regarding the dats of 062

- N.A&, -
j

i
~ ; ~ — -

11. Particulars-of Bank braft/PestelhOrder filed

in respect of the application fec.

ygg/ﬁ@@(d@vﬂ Lol Uiy o f
o . Y- U-Fo

~—

onst card er inlland letter, at whic hvintimat@

date of heaning gould be sent to him.
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; . R/
12, List of encl l IresS,
1. True-copy of letter dated 9.5.1989 -
of Respomrdert No,3 to the applicant.
(Annexure no.A-1)

(2 — - . . 4

0. Trusvcory of-letter detnd 6.6,1989 of
Resnondent mei3 to +he applicant,

{ Anneyure no.AR2).

~— A — —

3. True copy nf-th= Legal Nnticevissued
by the Counsci of zprlicant teo the:
Respeondant net 3 (Annexurs ne.A=3),

i A

Verificatiaon.

e P

aged about 9. yeard, son of %ﬁ;A' QreaQ‘d~U~“5 o

T4 A
s - i /5491‘15¢V”‘A/
at present PREREAXX x re sldent

oV fudel @biyfkiaii T i);Lé;f;

V\J&ﬁwwémjﬁma ~fj_bqu{)wvu

- v
dn hereby verify that ths crntents of pera 1 to -7

sre tr  tn my persensl knewledge and_

thrse of peres o _tgi% are helieved_to be true

from the infermation gathared 2s well as on the

) - - : . -

basis of legal advice and that I have net suppressed
!

any materizl fact.

?. N/M

Applicant.

‘Dated:

Place: Lucknow.
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ANNEXURE MO,

REGD. AD.
“ - - .
From: Mohd. Nadeem, Advocate,
Victeriacganj Creossing
Lucknov,

“ —

To : The Director General .
Doer Darshan,
Mandi Heuse,
NEl DELAT,

Dear Sir, v _ - o

ctirns freom and on

~ ~

Under instiv

. s s -~
clients Serveshri Faj Kishor, 3%/ .

(2

Prasad s/c. Sri Bhaowan Deen

s
—

Akhllesh Kumar Srivestave, 8/o, 3ri A,
A

h
Y IR

R / .
Vijail Kumar/Charu Chandra s o, Sri

()

Shri R.C. {%ant s/o. Sri S.D

~ — — . A ~
with notice to the feollewing effect:-

-
.

o

3]

]

‘—'.

—
[ o SR

1. of

That there were vacancies

Kendrs, Lucknev, as such names of

— N e

were forwarded tc the Derrdarshan

~ ~

,4;21:3,? Al‘i Ss 0.

Helpers 1

~ 1]

o

[oehalf ofi my

1, L. Pasi, Lexmen
e —
‘0. Sri Haider Ali,

. Srivastava,

~

C
i

i

i

It

Jo hereby serve you

~ -

in Der~rdarshan

-

]
mv clisnts as well as others

L

;
i
9 1. aq .o . .
Lucknew Fmplewment Fxchange., My clients wexre interviewed

-~ ]

on 30-31-/5/89. :

A 4 ~ ~

2. That out

~ —

the Kencre,

~

selection committee of

selected are being given belows-

~

1. Raj Kishor 2. Laxmen F

B;ﬁHQhar Ali

5., Vijei Kumer

4, Akhl=ash

candidates whn 2ppeared hefore the

|
;
i
|
i

o —

14 of them were declared
rasad
Kumer Srivsstavs W,

6, Charu Chandrea

[ A

S ﬁ%ﬁﬂb L
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.

9. Mnhd, Hadcom.giddiﬁi
' -7, 89

7. HC pant

() *

[

11, Rem Singh- £,8,89 12, Setvs rrakash

13, hAwadesh KU Mishra QZG,S.S% L4 Lel singh 2.9.89

3. That ou® o the afﬁrcsai$ 14 persnils named and

- . - : - o -
described ~heve at sl N, & to LA wers appcinted on the
dates given in f£rent of them, but m¥ cliectits thruah
{ cenior to thed have not vel Heel appointcd inspite of their
t~ the

perscnal aporo2ches and

~

autheriti=s.
4, That it is REEXEAX cTyS

L

t diSCIimiﬂé='

the d@partment tha

1 e o
e
2

et 18

—

ARPRX employ no pract
N
i

rather junicTrs have heen 2ppodn
asens best

X
bren 1=ft for th~ T6

i
g

—

of the depertment.

]
s
!
i
1

-

That the sfnrasald

mental rights of Ty

5.‘

the funds
uel oppcrtwnity Lo

mm t anc ed
i

hrined 1N the Articles

~

as ens

—

Chnstitutihn.

10, Mani Kan'

rqprﬁssptatirns

is=d amond t

ziptitude clearl?

1, /7bo/ vt

.30.7.89

30, 8,89

he equals

5en10TSs heve

Ynrwn T the high ups

inffrg

-

clients T ecual tree
~ . (=

the metrers of W loyment

[

14 and 16 of the




e

)

<2

—

-3
o
6. That the vielatirn of Arpibles 14 and 16 of the
cause of actien to my clients

—

Constitutien glves the

~

to approach court of lav

7 i N i 1 ’ 1 . -
You are, Lharezols, called upch through this nrtice
o T |
¥
to amend and rectify the mistake ﬂomﬁltted hy the ’
department and teke W clients in:emplrymcnt within 10
, : . .y
days of the rrceint of this nrtice, £2113i0G vhich my
have tr apprrach cemnetent court of

clients will

A

ng for writ of mendanus

~

law pravi

the risk and cost
v s - ~ — ~—
out of place tr mentinn here tha

at sl, Ne.l and 2 belcng to Schel

according to the
xpressed t

which has been e

they deserve extr

that my clie

of the dﬂpartmcnt.

policy nf the C

nreugh depertm
L

2 facilities to P

nts &re entit

T+ would not be

+ the persens shown

es, ®E such

duled Cast

~

rvernment of India,

sntal netificaticns

®

he given. It may be

led tn De appointed

clarified
from the date the juninrs were}appCﬁinted with all
consequgntial henefits. o
sd/t- Tiohd. Nedgem
Mdveocate.

- A

-

Copy to:i-

Z%XX&SR&k%M&RgXXkﬁxk&ﬂw X

L+ chan Kendra

The Dirrctrr,
54 - fshok Marg, Luclknnw,
R '
Truel cOPY.
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